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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

RESPONSE AFFIDAVIT

(On behalf of the Respondents No. 3)

(In Compliance to the Hon'ble Tribunal’s Order dated 04.03.2025)
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0.A. No. 824 OF 2024

....... Applicant

Versus

.......... Respondents

Affidavit of Dr. Samir Sinha
(Male), aged about 59 years, S/o
Late Sh. Rajendra Prasad, presently
posted as  Principal  Chief
Conservator of Forests (HoFF),

Uttarakhand, Dehradun.

(Deponent)

I, the above-named deponent, do hereby solemnly affirm and state on

as of:

1. That the deponent is presently posted as Principal Chief Conservator of

Forests (HoFF), Uttarakhand, Dehradun and has arrayed as Respondent

No.3 in the present Original Application and as such he is fully

conversant with the facts of the case.

2. That in the present Original Application, the applicant has raised a

grievance about construction of road in Jhajra Range which is a
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Reserve Forest situated at Sahaspur Block in Dehradun District of

Uttarakhand.

That on 04.03.2025, after the course of hearing in the present matter,
this Hon'ble Tribunal was pleased to pass certain directions and direct
the Respondent No.3 to file response affidavit. The relevant paras of
the said Order dated 04.03.2025 are being quoted here for kind perusal
of this Hon'ble Tribunal:

7. Respondent No. 3, PCCF Uttarakhand will file a comprehensive
report in respect of the Status of the alleged road within the forest area
and the permission, if any, obtained by the competent authority in

respect thereof. "

_ That as soon the deponent came to know about the above directions,

the deponent has sought a detailed report from the Chief Conservator
of Forests, Garhwal, Pauri, Uttarakhand on the subject matter of the

present application.

. That the Chief Conservator of Forests, Garhwal, Pauri, Uttarakhand

has furnished a detailed report vide his letter dated 27.06.2025. As per

the said report the following main points are being submitted here as

Under:

a) In the present original application, the applicant Mr. Praveen
Kumar Gautam has mentioned the name of Alaknanda Services
Industrial Explosives Company, Whereas, there is no explosive
company by this name under the Jhajra Range, Dehradun. Further
he mentioned that one Aparna Explosives Company is located in
Chowki Village Dhaulas under Jhajra Range. And for access
thereto, a kutcha Path is passing between Majhaun Reserve Forest
compartment No. 11 and the nap land. In the sequence of the

complaint made by the applicant, joint survey of the said area was

)
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conducted by the Forest Department along with the Revenue
Department.  According to the joint survey, conducted on
08.01.2025, the said kutcha Path was found to be within the
boundary of the Forest Department, which was immediately taken
over by the Forest Department and a Range Case No.
03/JThajra/2024-25 was issued for the said forest offence. The said
area is currently under the possession of the Forest Department.
There is no encroachment on the said forests land. After
investigation of the forest offence and on receipt of the final
investigation report from the investigating officer, a Complaint
Case 15672025 ‘Divisional Forest Officer, Dehradun Vs. Amit
Ahuja and Ors’, has been filed against the persons responsible for
the offence, which is pending before the court of Hon’ble Chief
Judicial Magistrate, Dehradun. Web copy of the case status of the
said case downloaded from the website is being annexed as

ANNEXURE-1.

In reply to the point number 13 of the present application, it is
submitted that Para pertains to another original application No.
753/2023 titled as ‘Dr. Rajesh Bahuguna Vs. State of Uttarakhand
and Ors’, which is regarding encroachment in reserved forest land
under the Raipur Range of Mussoorie Forest Division. In
compliance of the order dated 10.05.2024 passed by the Hon’ble
Tribunal, a report of the Joint Committee comprising of Principal
Chief Conservator of Forests/HoFF, Uttarakhand, Head of
Regional Office, Ministry of Environment and Forests, Dehradun,
& District Magistrate, Dehradun, has been filed on 20.08.2024.
Thereafter, an objection affidavit was submitted by the applicant in
against the said report on 02.12.2024 and in response to which the
Divisional Forest Officer, Mussoorie Forest Division has filed a

supplementary affidavit dated 27.03.2025 before the Hon’ble
f)
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Iribunal. Presently, the said case is pending before this Hon’ble

Tribunal and next hearing has been fixed on 31.10.2025.

Copy of the detailed report dated 27.06.2025 furnished by the
Chief Conservator of Forests, Garhwal, Pauri, Uttarakhand is being

annexed herewith as ANNEXURE-2.

>4

. That the deponent undertakes to comply the directions to be passed by

this Hon’ble Tribunal in the present matter.

I, the above named deponent, do hereby verify that the contents of Para

nos. of this affidavit are true to my personal
knowledge, those of Para nos. of this affidavit are
based on records, those of Para nos. of this affidavit

are as per the legal advice received and those of Para nos.

of this affidavit are as per the information received

which all T believe to be true. That no part of this affidavit is false and

nothing material has been concealed. ()
Vs
g

So help me God DEPONENT

I, Avnish Gupta, Legal Assistant, Forest Department, Uttarakhand,
Dehradun, do hereby identify the deponent who has produced the records of

the case before me and I am satisfied that he is the same person as alleged.

I

IDENTIFIER

Solemnly/afﬁrmed before me today, the _é_}éay of September,
2025 at (99 am/wnWhe deponent who has been identified by the

aforesaid person.

/M
/ )
o
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I have satisfied myself by examining the deponent that he has
understood the contents of this affidavit, which have been read over and

explained to him.

OATH COMMISSIONER/NOTARY
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Case Number

Case Details

Case Type

Complaint cases - complaint cases

Case Status
First Hearing Date

28-June-2025

Petitioner and Advocate

1) DFO

Respondent and Advocate
1) Amit Ahuja and others
2) Manish Sharma
3) Pratibha Sharma
4) Bhagwan Singh

5) Ashok Negi

Acts

Under Act(s)

Case Status “-Search by Case NANN EXU &@11

RS T I s

Filing Number

12603/2025

Next Hearing Date

28-June-2025

The Indian Forest (Uttaranchal Amendment) Act, 2001

Case History

Registration Number

Judge

NS (e e

CJM_Dehradun
Flling Date Reglstration Number Registration Date CNR
08-05-2025 156/2025 08-05-2025 UKDI
Case Status Stage of Case Court Number and Judy
Pending Appereance 1-Chief Judicial Magistrate
Under Section(s)
26 (1)
Business On Date Hearing Date Purpose of he:
[ An—"
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